


 

 

 

REPORT IN COMPLIANCE OF 

 

HON’BLE NATIONAL GREEN TRIBUNAL   

 

ORDER DATED 21 December, 2021 

 
IN 

 

O. A. No.- 193/2021   

RG RESIDENCY APARTMENT OWNER 

ASSOCIATION 

VS 

STATE OF UTTAR PRADESH & ORS 
 
  



Background 
 

The issue pertains to non-functioning of sewage 

treatment system at Group Housing Complex, R.G. Residency, 

Sector 120, NOIDA resulting in untreated sewage being 

discharged unscientifically to the detriment of the 

environment. In view of above complaint, Hon’ble Tribunal 

passed following orders on 6.8.2021:- 

“…In view of above, we direct the State PCB, SEIAA, UP and CEO 

NOIDA to look into the matter consistent with the directions already 

issued and as per legal mandate and take remedial measures in 

accordance with law to prevent violation of environmental norms as 

well as fixing accountability for past violations. Member Secretary, 

SEIAA, UP will act as nodal agency for coordination and compliance. 

The said authorities may ascertain whether requisite EC/consents have 

been granted and whether condition thereof are being met. If not, 

remedial action be taken for compliance. In particular, functioning of 

STP, meeting of standards and utilisation of treated sewage and manner 

of disposal of treated effluents and solid waste may be looked into…”  

 

 The detailed joint report in compliance of the above stated 
order was presented before Hon’ble NGT on 25 November, 
2021 by nodal agency, SEIAA, UP. 
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 Further the matter was heard on 21 .12.2021 by Hon’ble        
Tribunal.  
 

Hon’ble Tribunal passed following orders on Dated 

21.12.2021: - 

 
“.. 6. Since the compensation assessed is not shown to 

have been recovered nor the violations found of not making the 

STP operational rectified, the State PCB needs to ensure 

compliance and file a further action taken report within one 

month. Adequacy of compensation also needs to be assessed 

having regard to the cost of restitution, deterrence element 

consistent with financial capacity as per judgments of the 

Hon’ble Supreme Court inter alia in Goel Ganga Developers, 

(2018)18 SCC 257. Similarly, the NOIDA Authority also needs to 

take follow-up action of removing/demolishing illegal 

construction in the green area and remedial action with 

regard to irregularities found........ 

   .......... We also direct the State PCB and NOIDA Authority to put 

the project proponent to notice of these proceedings. 

  7. In view of rampant failures in compliances, the consent 

process adopted by the State PCB needs to be reviewed for 

better regulation of environmental norms. The Member 

Secretary, State PCB may remain present in person on the next 

date by video conferencing for interaction on the subject.” 

 

 Compliance and Action Taken Report 
 

  In compliance of the directions of Hon’ble Tribunal, 

the copy of the proceedings as order of Hon’ble NGT dated 

21.12.2021 was served to the project proponent. The copy of 

the receiving as acknowledgment is attached as Annexure 1. 

  The said group housing complex, R.G. Residency, GH 

02, Sector-120, Noida was inspected by UPPCB on dated 
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28.01.2022 and held discussion with the Secretary, AoA, as 

representatives of Apartments owner Association (AoA) and 

verified the status of installation and operation of Sewage 

Treatment Plant. The Director of the project, as 

representative of the project proponent was present along 

with the Secretary of apartment owner association during 

the inspection. 

  During inspection it has been informed that out of 

proposed 10 towers, 08 have been constructed which 

comprises of 1540 flats, out of these around 1320 are 

inhabited. Sewage treatment plant was found installed on 

site, the STP installed in the premises was found operational 

during the inspection and treated sewage was being 

discharged through Authority’s sewerage network which 

leads to terminal STP based on SBR technology at Sector 

123, NOIDA. Sample was collected from STP outlet discharge 

and analyzed at NABL accredited laboratory of UPPCB. The 

result received is conforming the discharge norms. The copy 

of report is annexed as Annexure 2. 

  The Group Housing Society is operating without 

Consent to operate (Air & Water) from UPPCB therefore a 

notice was issued to the project proponent to obtain Consent 

to Operate under provisions of water and air act. Consent to 

operate is still not applied by the project proponent. Copy of 

Notice issued is annexed as Annexure-3. 

  Earlier, in view of non-compliance with regards to 

operation of sewage treatment plant and occupancy of flats 

without obtaining requisite Consent to Operate (Air & 
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Water) from UPPCB, Environmental Compensation of Rs. 

91,40,000/- was recommended against the project 

proponent.  

  Further, as after the direction of Hon’ble NGT the 

Environmental Compensation was reviewed and finally was 

imposed as Rs 21,75,000.00 (Rupees Twenty One Crores 

Seventy Five Lakhs Only) against the project proponent by 

UPPCB. The copy of the letter is annexed as Annexure 4. 

  The copy of the letter of imposition of the 

Environmental Compensation was delivered to the project 

proponent in-person, the receiving of the said is annexed as 

Annexure-5. 

        Further for recovery of imposed EC, letter has been 

sent to District Magistrate, Gautam Buddha Nagar by UPPCB 

to recover the amount as arrear of land revenue vide letter 

dated 25.02.2022. A copy of the letter is annexed as 

Annexure-6 

  Prosecution against the project proponent is filed in 

the Hon’ble Special Court (Pollution) Lucknow, under 

Section 43 and 44 of Water (Pollution Prevention and 

Control) Act 1974 on dated 25.02.2022. 

  For better regulation of environmental norms and 

management of Consent to Operate by Group Housing 

Socities in Noida, a direction under Section 5 of Environment 

(Protection) Act, 1986 has been issued to Chief Executive 

Officer, Noida by UPPCB. A copy of the same is annexed as 

Annexure-7. 

 

Dated- 25-02-2022 (Praveen Kumar) 

Regional Officer 

UPPCB, Noida 
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Annexure-1

Item No. 02 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 193/2021
(.A. No. 171/2021)

RG Residency Apartment Owner
Association

Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 21.12.2021

HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON'BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER

HON'BLE DR. NAGIN NANDA, EXPERT MEMBER

cORAM:

Applicant: Mr. Ravi Prakash, Advocate

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advocates for UPPCB

Mr. Rachit Mittal, Advocate for NOIDA Authority
Respondent/s):

ORDER

1. Grievance in this application is against non-functioning of sewage

treatment system at Group Housing complex, R.G. Residency, Sector

120, Noida resulting untreated sewage being dischargedin

unscientifically to the detriment of the environment.

2. Case of the applicant is that in the said group housing complex,

there are 1540 dwelling units. The Noida Authority granted occupancy

certificate for the same on 09.09.2015. The Project Proponent (PP) has

failed to comply with the environmental norms. The Noida Authority,

found several deficiencies and issued direction on 18.10.2019 requiring

the PP to take necessary measures for waste management, green areas

Himanshun na
9S6oo22
Pitc

Q 1Kec



Annexure-1

REGIONAL OFFICE, U.P. POLLUTION CONTROL BOARD, NOIDA

ui123U7ZT36/22 fi:27-o/-2_el2

193/2021 3TOTo Rrt aurctrt atT YekrT T

arfetcovu,T aot grT YiTPT aitogo H 193/2021 uRT STT

uutuT AÈsT7 f T (HTo-95600960o23) f 27.01.2022

&aiy bYtGY:-12/1, FcER-1, 1ygT-201301 O: 0120-4974552
TATT:TC-12V, fart s, HA TR, TT 26010

eup peb leterluppeb, noida
tettelXSki#Sabww.uppcb.com, e-mail :ronoida@uppcb.in



Annexure-2
2RCB

REGIONAL LABORATORY GHAZABAD,U.P:POLLUTION CONTROL BOARDINS-2,SECTOR-16,VASUNDHARA,GHAZIABAD-201012,

Phone: 0120-4160108
TEST REPORT:WATER LABORATORY(WASTEWATER)L

Certificate
No. TC-9573

Customer/lnit Name
&Address

R:C1 Rosidony PltNoi#Rport Na.LPPCB GaaIuiolo23)AR.GT RoAido PtNo6iH-ReportDate(dd/mm/yy) 01 2o3Reton-12o N&ich Customer Ref.No:
Any ofher information

Quantity:

Batch No.
Laboratory Code:

Sample Received Date: 28.0 033
Date of Analysis Started:28 ol2o2
Date of Completion
ofAnalysis:

|UPPcOICnzblwoO1

pPPCeh2to.
SampleType: nal Date ofSampling:

Hina ult afton S:TP Samplecollectedby: Phaue0m Kumd
R o

Sampling Location:

Sattaijay , AEE
Method of Analysis-, APHA,AWWA,WEF, 23 Edition, ,IS 3025 (Part-44) for BOD

S.No. Name of test Standards
prescribed by

CP.C.B

Unit Resnlt Test MethodParameters

715.5-9:0
4500 H+B ElectrometricMethoda

2. Colour
C e 2120 B Vlsual Comparison MethodTotal Suspended

Solids
Total Dissolved

2540 D Total Suspended Solids
dried at 103-105TC

2540 C Total DissolvedSolids
dried at 180 C

11 2540 B Total Solids dried at 103-105oC

T00.0

4.
Solids 030Dmg

5. Total Solids mg

30:0 185 3 day 27 CIS3025 (Part 44):1993 Biochemicat OrygenDemand

6. B.O.D mg/l

7. C.O.D 250.0 mgA
5220 B Open Reflux Method

Analysed By -.. e***********

(S.A.)

ReviewedBy
Authorized Signatory

(Scientific Officer/QualityManager)
CRegional Officer/Technical Manager)

Note: 1. The resultinthe TestReport relateonly to the items tested.2. Tharonn dhai ma.



Annexure-2

REGIONAL LABORATORY U.P.POLLUTION CONTROL BOARD

INS-2, SECTOR-16, VASUNDHARA,GHAZIABAD-201012
Phone: 0120-4160108,E-Mail-roghaziabad@uppcb.in

TEST REPORT:WATER LABORATORY(WASTE WATER)

UPPGB

Customer/Unit Name & -KM Re3tnCYpkFDReportDate(d'mmkyy) lu 2 22
Address

SampleReceiving Date: 8-o-22Z
Laboratory Code:

Date of Analysis Started: -ol-2
lsT4STY Dateof Complefionof

Analysls,Sampling Location:

Date ofSampling:

Sample collected by:

Method ofAnalysis-
,APHA,AWWA, WEF, 23 dition

Standards prescribed
by C.P:C.B

Odourless

S.No. Name of test Parameters Unit Result

1. Odour

mgOl & Crease

METALS

Chromium (Hexavalent) (Cr+6)
Total Chromium (Cr)

Zinc (as Zn)

Nickel(as Ni)

Iron(as Fe)

Copper (as Cu)

vil Cobalt(as Co)

Cadmium (as Cd)

Phosphate (PO).SpecificParametersTBtel Caleepm

mg
2.0 mg/l

S:0 mg
mg

mg
mg.

vili
mgi

mg/l

2260
MeN16o 930Remars

Analysed By-
SA)

oa1 22

Reviewed By; mnin nfAUlhorized signatory * ssoses

..

(Scientific Oficer/Qunlity.Manager)
(Regional Oficer/Technical Manager)

Note:



Annexure-3

REGIONAL OFFICE, U.P. POLLUTION CONTROL BOARD, NOMA

HC o5-02-2a22
A|324 Noc 65/ 2o22

ET HT- TitoyTO-02, HrER-120

ar- (TUT AaTT ya fAuau) sfAfua 1974 eTRI 25/26 T rg F

eR ga avr) 3eft4 1981 eTRT 21 fta AfaeyTaT 3TYIC

ueq: 12/1, RER-1,S-201301 o :0120-4974552ToAT:TC-12V, fàA TrT, tadi TTR TU 226010elup peb letteruppcb, noida letter3-Slhktdow.uppeb.com,
e-mail: ronoida@uppcb.in



Annexure-4

UTTAR PRADESH POLLUTION CONTROL BOARD
h. HIS*L

Ref.No..*********** *******.i-1/T/1527/TurTvuîtu aifAzfi /2022 Date..

(PHter o 3aTTotito Yfr TofTo)

ITT 0-TOYIO-02 TER-120,

HET TG/Tg AIT fod zir RrG7, TE (rggT PrarT TT a) 37f7, 1974

eTRT-33 3Tra as 7 T-U68106/-1/9/1527/ I070Hto/2021,

31 yfRa 31TT fHis 21.12.2021 (...deterrence element consistent with financial

capacity as per judgements of the Hon'ble Supreme Court inter alia in Goel Ganga

Developers, (2018) 18 SCC 257.) T3rT1 rieroty sZff 7 TUAI T

T.C-12V, Viblhuti Khand, Gomti Nagar,
Luçknow : 226010
Phone
Fax

226 010
:0522-2720828,2720831
0522-2720764, 2720676
:info@uppeb.com

Web Site www.uppcb.com

0522-27T20828, 2720831,

0522-2720764, 2720676

: info@uppcb.com

a ae:www.uppcb.com

email

Scanned with CamScanner



TUTTHTR uRuT 2aTT 5 uTT (435000000 T 5 vTTC)
21,75,00,000 /- (o gaoT RRY VETN T 1) B1

3HTROTito rI, (mer o' sTROuto YT TofiO) E #0-tHoy0-02 HTT-120,

fE TATGH TT681057-1/TA/1531
TO0-10/2021,

RET5 Rea T7 uTET 0-701502010002104 3TEVy¥t s- UBINO570150

1
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3.

Scanned with CamScanner



Annexure-5

UTTAR PRADESH POLLUTION CONTROL BOARD

ReI.No.. ussesssnn, i-1/TT/1527/TufTvuîta nfyki /2022 Datea d

(THtero 3TTOTo Åforei ATof¢GO)

HTE H0-vitoya0-02 FreR-120,

RRT TAT HTT TTI

FTEH /TY IT f ac7, TT (ETT AATTUT 7AT Azu) efrr7, 1974

34T RuuAT faroE (gg MRT TPT ua) fefA4, 1974

eTRT-33 q3a qs FR-EI68106/I-1/Tc/1527/ 10T0Ht0/2021.

rAT-193/ 2021 34TROo doroi 3HTEREH STR YFRT T RE Ty zosto 7

ar fRT 31TT fi 21.12.2021 ..deterrence element consistent with financial

capacity as per judgements of the Hon'ble Supreme Court inter alia in Goel Ganga

Developers, (2018) 18 sCC257.) rJPi aaruita erferg TuT ¥

T.C.-12V, Vibhuti Khand, Gomti Nagar,
Lucknow : 226010
Phone

228 010

0522-2720828, 2720031

:0522-2720764, 2720676

: info@uppcb.com

HISE: www.uppcb.com

0522-2720828, 2720831
:0522-2720764,2720676
:info@uppcb.com

Web Site www.uppcb.com

Fax
cmail

Himanshu hu
612/22

Ra AP 3S6«S6623
Scanned with CamScanner





Annexure-7
UPPCD

UTTAR PRADESH POLLUTION CONTROL BOARD

Date-14o
Ref. No HHISH -1/uT-19/202,

ya YA, 1974 TYT HTÍOT TYT ag (Tzyy f4RT TT AYAT) 3HtA4, 1981 eT

TI 28.01.2022 RT FSTMT f ofy7 EsT AGH/uRAIUAIST oi VI7 aTs ERT

f H, faHTT,

HRIT-3333/55-4f-08-202(7ut)2008 f5 29.09.2008 GcofeT f
" 3- 3/0: QPTH HTEDYTT, TCIH fdepTH uk, TIR TH 3Y FeTHY 4,

A

EIHH. - 12 á, fazfa Trs, THATN TTR T.C.-12 V, Vibhuti Khand, Gomti Nagar,
Lucknow-226 010

GTe-226010
T 0522-2720828,2720831

:0522-2720764,2720676

- info@uppcb.com

Phone 0522-2720828,2720831

:0522-2720764, 2720676
:info@uppcb.com

Fax

E-mail

Scanned with CamScanner


